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IN THzZ CeMTRAL ADMIMISTRATIVE TRIBUNAL, JAIRUR B2MCH, JAIFUR,

Datae of Dacision: 10.2.1994,

0A 64/94

ABDUL LATIF ... APPLICANT.
Vs,

UNIGN OF TNDIA & ORS. ... RESPOMUENTS.

CoRAL:

HOY3LE MR, SOFAL FRISHMA, MeMBER (J).
HOI'2LE MR, O.P. SHARMA, MAMBAR (a),

For the Applicart ... SHRI RAJENDEA PRASAD.
For the Respondents ces o

FER HOM'BLE MR, 0P, SHABMA, MEMBEH (A).
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Anplicant Apdul Latif has filed this application u/s 19

[

of the Administrative Tribunals Act, 1935, praying that the
ordzr datzd 30,11,93 regarding his rzpatriation to his parent
Unit may bz =2t aside and the raspondents may be dirvascted to
absorb the applicant on the post »f Rriver undar ths Chizf

Telzcom Inspactor, Western Railway, Shamgarh, on available

vacancy, His 3till further prayer is that the respondents may
be rastrainad from rz2li2ving the applicant from th2 post of

Driver and they may be directed to allow him to work on the
post of Driver under the control of Chizf Telecom Insp2ctaor,
Western Railway, Shamgarh,

2, Vide opder d:tod 30,11,93, issued by the office of DRM

e

fota, tha acplicent, a Casual/T3 Jee Driver at Shamgarh, was
tranzferred Lack Lo his parent Department/dnit i.e. Deputy Chizf
gngineer (32C) totz, Thz applicant is aggrisved by the said
ordar of transfer, Th2 learn2d counszl for the spplicant has
brought to our nmotice an internal communicstiocn datad 3,12,93,

which 3ugg2sts that the applicant cannot he accommodaied on the

Jnit to which h# has b2en transferred, "du2 to approsching

closurs of this Unit and noneavailability of post®, Ths lzarnad

counsel for the spplicant states that zincez the Unit to which
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the applicant has been transfzered is unwilling to accomnsdate |
the applicant, the applicant should bs allowed to continue
in the Unit from which he waz transfarred by order dated

30.11,93 (Aiexure A=l),

3. We have heard the iearned counzal for the applicant
and have gone through the rscords, In the circumstances of
the cas2, we conzider it aporopriate that the applicant should
maka a represantation toths Unit frowm which ha has baen
transferred, zncloszing a copy of th? communication dated
8,12,93 (supra), praying for his retention in the Unit from -
which he has b2en transferred in ths paculiar circumstances
of tha cas2, The applicant shall make such a representation
within a wazk from today, The responedents shell dlzpose of
the applicant's repressntation, if 3o made2 within the afora-
zaid period, within a.period of one month from the dat: of
receipt thereof,

4, The DA is disposed of accordingly at ths admissio

stage,
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( 0.P. SHERMA™) ( GOPAL FRISHNA )
MEMBER (A) MEMBER {J)




